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1. DURATION OF SESSION 

Dat8 of Commencement 
Dati of Adjournment sine die 
DatI of Prorogation 
Total Number of days of Session 
Number of actual Sittings 
Number of Hours of Sittings 

@ 31 July. 1_ 
~ 28 August, 1995 
8.9.1995 
27 day. 
18 days 
113 hours and 45 minutes 

@The IIrIt IIDlg commenc:ed with lhe playing 01 National Anthem. 
£The last littlng ended with the playing of National Song. 
"The Seuion wu originally scheduled to conclude on 25 August. 1895. 

Aa decided at the meeting of Speaker with Le8dera of PartiealGrout» held on 
7 Auguat, 1(185 Mel' aglMd to by the HouM, the lilting of t-tcx.e w.. fiICed on 
s..urday the 28th August. 1885. Accordingly the" Houle met on the Mid dale. 
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SUMMARY 

1. Bills pending at the end of the last session 25 
2. Bills introduced 8 
3. Bills opposed at introduction stage Nil 
4. Bills passed by Rajya Sabha and laid on the Table 3 
5. Bills passed by Rajya Sabha and returned by 

Lok Sabha with amendments Nil 
6. Bills returned by Rajya Sabha with amendments 

and laid on the Table of Lok Sabha Nil 
7. Bills passed 18 
8. Bills negatived Nil 
9. Bills withdrawn Nil 

10. Bills part-discussed Nil 
11. Motions for adjournment oi debate on the Bills adopted Nil 
12. Bills referred to Select Committee Nil 
13. Bills referred to Joint Committee Nil 
14. Bills reported by Select Committee Nil 
15. Bills reported by Joint Committee Nil 
16. Bills originating in and referred to a 

Joint Committee by Rajya Sabha in respect of which motions for 
concurrence were adopted BY Lok Sabha Nil 

17. Bills referred to Departmentally Related 
Standing Committees by ChairmarYSpeaker 10 

18. Bills pending at the end of the Fourteenth Session 
of Tenth Lok Sabha vide Para No. 4213 of Lok Sabha 
Bulletin-Part II dated 7.9.1995 18 

7 
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SUMMARY 

1. Bills pending at the end of the last 
Session ... ... ... ... .................... ... ..... .... ...... ....... ................ 339 

2. Bille introduced ...... ................ ....... ...... ......... ................. 15 
3. Billa withdrawn.... ............................. ......... .................... NIL 
4. Billa negatived...... ......... .......................... ............. ......... NIL 
5. Billa removed from the Register of Pending 

Billa ................................................................................ NIL 
8. Billa part-discuased.......... ................... .......................... 1 
7. Bills pending at the end of the 8888lon 

vidB Para No. 4214 of Bulletin-Part II. 
dated 7-9-1995 ............... .......... .................. ........ .......... 354 
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7. LEAVE OF ABSENCE 

81. No. Name of Members Period tor whic:h Dale wNn 
leave granl8d ...,. granted 

1. Shri Probin Deka 24.4.85 to 
3.8.95 - 41 days 

2. Shri Rai-am S. Mane 31.7.85 to 
17.8.95 '" 18 days 

3. Shri R. Jeevarelhinam 31.7.95 to 7.8.95 
14.8.95 ... 15 days 

4. Shri Shyam La. Kama. 31.7.95 to 
25.8.95 - 28 days 

5. Kum. Uma Bharti 31.7.95 to 
25.8.95 - 26 days 

22 
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MOTIONS UNDER RULES 191 AND 342 
• u m 

1. No. of notices received 
2. No. of motions admitted 
3. No. of motions discussed 
4. No. of motions remained 

part-discussed 
5. Total time taken 

m 8 r , 

24 

205 
54 
2 
Nil 

20 hrs. and 47 minutes 



1.
 

(II
) 

M
ot

io
n 

U
nd

er
 R

ul
e 

38
8 

fo
r 

S
us

pe
ns

io
n 

ot
 R

ul
e 

Su
bj

ec
t 

Su
sp

en
si

on
 o

f 
P

ro
vi

so
 t

o 
ru

le
 6

6 
01

 t
he

 R
ul

es
 0

1 
P

ro
ce

du
re

 a
nd

 C
on

du
ct

 0
1 

Bu
si

ne
ss

 i
n 

Lo
ll 

Sa
bh

a 
in

 i
ts

 
ap

pl
ic

at
io

n 
\0

 t
he

 m
ot

io
n 

fo
r 

la
ki

ng
 i

nt
o 

co
ns

id
er

at
io

n 
an

d 
pa

ss
in

g 
01

 t
he

 T
ec

hn
ol

og
y 

D
ev

el
op

m
en

t 
B

oa
rd

 B
ill,

 
19

95
 a

nd
 t

he
 R

es
ea

rc
n 

an
q 

D
ev

dl
op

m
en

l 
C

es
s 

(A
m

en
dm

en
t) 

B
ill

, 
19

95
 i

n 
as

 
m

uc
h 

8S
 t

he
se

 a
re

 
de

pe
nd

en
t 

on
 e

ac
h 

ot
he

r. 

M
em

be
r 

w
ho

 
m

ov
ed

 

S
hr

i 
M

.V
. 

C
ha

nd
ra

sh
ek

ar
a 

M
ur

th
y 

D
at

e 
on

 w
hi

ch
 

m
ot

io
n 

di
sc

us
se

d 

25
.8

.1
99

5 

Ti
m

e 
ta

ke
n 

H
 M

 
o 

01
 

R
em

ar
ks

 

A
do

pt
ed

 

~
 



9.
 O

B
IT

U
A

R
Y

 R
EF

ER
EN

C
ES

 

51
. 

No
. 

N
am

e 
an

d 
P

ar
tic

ul
ar

s 
D

at
e 

01
 d

ea
th

 
D

at
e 

on
 

T
m

e 
01

 M
em

be
rs

hi
p 

w
hi

ch
 

Ta
ke

n 
re

fe
re

nc
e 

m
ad

e 
H.

 M
. 

1. 
Pr

of
. 

N
.G

. 
R

an
ga

 
8.

8.
19

85
 

(M
em

be
r. 

C
en

tr
al

 
Le

gi
al

al
iv

e 
A

ss
em

bl
y.

 
P

ro
vi

si
on

al
 

P
ar

Iia
m

en
l, 

S
«.

on
d.

 T
hI

rd
. 

Fo
ur

th
. 

S
ev

en
th

. 
E

ig
ht

h 
an

d 
N

in
Ih

 1
.0«

 S
ab

ha
) 

2. 
8

M
 B

ho
Ia

 R
au

t 
3.

7.
19

95
 
? 31

.7
.1

99
5 

o 
47

 
(M

em
be

r. 
P

ro
vi

si
on

al
 

P
ar

lia
m

en
t. 

FI
rS

t 
k

) 
Fi

fth
. 

S
ev

en
th

 
an

d 
N

 0
-

E
ig

ht
h 

Lo
k 

S
ab

ha
) 

3.
 

8
M

 S
.T

. 
S

in
gh

 
3.

7.
19

95
 

(M
em

be
r. 

Th
ird

 l
ok

 S
ab

ha
) 

4.
 

St
vi

 B
rij

en
dr

a 
S

in
gh

 
8.

7.
19

95
 

(M
em

be
r. 

Fo
ur

th
 l

ok
 S

ab
ha

) 

5.
 

C
ho

uc
I\a

ry
 S

un
de

r 
Si

ng
h 

5.
8.

19
95

 
9.

8.
19

95
 

0
0

2
 

(M
em

be
r. 

S
ev

en
th

 a
nd

 E
ig

ht
h 

lo
k 

Sa
bh

a)
 



10. PANEL OF CHAIRMEN 

SI. Name of Member Date of Nomination 
No. 

1. Shri Sharad Dighe 
2. Shri Peter G. Marbaniang 
3. Shri Nitish Kumar 
4. Smt. Geeta Mukherjee 11.12.1993 
5. Shri Tara Singh 
6. Prof. Malini Bhattacharya 
7. Shri P.C. Chacko 
8. Sm!. Santosh Chowdary 
9. Prof. Rita Verma 

*10. Vacant 

·Vacant vice Shri Ram Naik resigned from the membership of Panel 
of Chairmen w.e.f. 7.7.1995. 

27 



11. PAPERS LAID ON THE TABLE 

(a) By Government................................................. .......... .............. 386 
(b) By Private Members .... ...... .......... ............................................... Nil 

28 



12. QUESTIONS 
(i) Starred Questions 

(a) Number of Questions put down in 340 
Question Lists for oral answers. 

(b) Number of Questions orally answered. 49 
(ii) Short Nollce Questions 

(a) Number of Questions put down in Short Nil 
Notice Question List. 

(b) Number of Short Notice Questions 
orally answered. Nil 

(iii) Unstarred Questions 

(a) Number of Questions put down in 
Question Lists for written answers 

(b) Number of Questions for which written 
answers were laid on the Table 
inclU(!iing those put down for oral 
answers but not reached for oral 
answers. 

3525* 

3816 

• Including 3 Unstarred Questions deletedllransferred from one Ministry to another. 
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13. RESOLUTIONS 
(I) Resolution placed before the House by the Spe.ker 

SI. Subject Date 01 Time taken MiniallylDe- Remarks 
No. placing .,.rtmen! 

betore the concerned 
House 

2 3 4 5 6 

H M 

1. 50th Amiverury of the 9.8.1995 0 02 ExWNII Adopted 
Atomic Bombing of AHairl 
Hiroshima and Nagasaki. 

30 
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DISCUSSIONS ON MATTERS OF URGENT PUBLIC 
IMPORTANCE FOR SHORT DURATION 

UNDER RULE 193 

SUMMARY 

1. No. of notices received 
2. No. of discussions admitted 
3. No. of discussions held 
4. No. of discussions remained part-
discussed 
5. Total time taken 

83 
2 
2 
Nil 

10 hrs. and 
24 minutes 



15. SITTINGS OF THE HOUSE 

Subject 

CanoeUsIiOn 01 lilting. 01 Lok 
Sabha on 11 and 14 August, 
1995 and Ibcation 01 elttlng on 
28 August, 1995. 

Dale 

8.8.1995 

35 

In the mee_ 01 Spuker wIIh 
LNdera 01 PertIeIIOroupe In 
Lok Sabha, held on 7 AugulI, 
1995, n wu decided ht the 
lilting. 01 Lok Sabha lIxed on 
Friday, the 111h and Monday, the 
141h AugUlt, 1885 mIghI be can-
celled InCI In lieu ...,., .. 
HoUle mlghl III on Saturday, .. 
281h Augull. t. lor IrMUCIIon 
01 Govemman BuIIneIa ..... 
tar 01 Perllernerury Allaira !n-
formed the Houle .00..., the de-
cision 01 the meeIIng. Accordng-
tv, the silting lixed 'Of' 11 Ind 14 
August, 1995 ..... canoeIIed and 
the Houae ... on 21 AuguaI. 
1995. 



16. SPEAKERIDEPUTY SPEAKER/CHAIRMAN 
ANNOUNCEMENTSIOBSERVATIONIREFERENCES 

SI. 
No. 

Subject By whom 

1. Relefence to the 53rd ..-vliverury 01 The Spuker 
the 'Qu. India' movement launched 
on 8 Augult, 1842. 

2. The train accident near Firozabad The Speaker 
between the Purulhottam Expre .. 
and Kalindi Expreu on 20 Auguet, 
1885. 

3. Valedictory relerenc:811 on the 
conclusion of the Fourteenth Session 
01 Tenlh l.ok Sabha. 

36 

The Speaker, ttw 
Prime MinIaI8r, 
Sarvuhri Juwant 
Singh, Sharad 
Yad.v, ~ 
Rawale, Bhogendra 
Jha and Harl 
Kishore Singh. 

O.1e 

8.8.1885 

21.8.1886 

28.8.1_ 
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(II) Matter. Under Rule 377 
Position regarding receipt of replies from Ministries concerned 

during Tenth Lok Sabha as on 27.10.1995. 

Total Number 01· No. 01 replies Pare»nl'age 01 
mailers raised san! 10 replies I8nI to 

melTlbtn by members by 
Minislets anet the Minis .. 

copies an 
dorsed 

10 Loll Sabha 
Sacretarial 

F .... I Seuion 270 220 81.55 
(11.7.111 to 18.8.111) 
Seconet Session 133 114 85.71 
(20.11.111 to 20.12.91) 
Third Sa .. ion 314 240 76.43 
(24.2.82 10 12.5.92) 

Fourth Sa .. ion 149 112 75.16 
(8.7.92 to 20.8.92) 
Filth Seuion 61 47 nos 
(24.11.92 10 23.12.92) 

Sixth seasion 253 193 76.28 
(22.2.93 to 14.5.93) 
Saventh Sesion 127 91 71.57 
(26.7.93 to 28.8.113) 
Eighth Sasaion 70 49 70.00 
(2.12.93 10 30.12.93) 
Ninth Seuion 185 132 71.35 
(21.2.94 10 13.5.94) 
Tenth Session 13 5 38.48 
(13.6.94 and 14.6.94) 
Eleventh Seuion 102 70 88.63 
(25.7.94 10 26.8.94) 
Twelfth Sesaion 33 22 66.67 
(7.12.94 to 23.12.94) 
Thirtaanth Seuion 211 105 49.76 
(13.2.85 10 3.6.115) 
Fourteenth Session 96 227 22.92 
(31.7.85 10 26.8.115} 

39 



(III) Statement ahowlng the time spent on dllorderly Icanal 
Interruption. In the Hou.e during Fourteenth Se •• lon, 

Tenth Lok Sabha 

Date 

23.1.111115 

Time spent Remarks 
H. M. 

2 30 Interruptions started at 1100 tv.. and continued upto 
1108 hrs. House adjourned at 11011 tva. and reassembled 
at 1300 hr •. Due to continued interruptions in the Hou.e. 
Lok Sabha adjourned at 1308 hr.. and reassembled at 
1430 hrs. 

NOTE: TIme calculated on the basis of the normal time of the .itting of the House i .•. 
tram 11 A.M. to 1 P.M. and 2 P.M. to 8 P.M. 

40 



(Iv) Statement Indicating matter. ral.ad aftar qua.tlon hour and 
before taking up of the listed business and time taken 
thereon during the Fourteenth Session, Tenth Lok Sabha. 

Dale Number of Number of Time laken 
matters raised members who H. M. 

spoke 

31.7.1995 3 17 2 15 

1.8.1995 6 13 054 
2.8.1995 7 058 

3.8.1995 6 10 138 

4.8.1995 25 35 132 

7.8.1995 9 14 o 37 

8.8.1995 5 7 040 

9.8.1995 7 13 104 

Hi.8.1995 8 H 109 

17.8.1995 5 11 1 28 

21.8.1&95 7 7 08 

22.8.1995 5 17 108 

23.8.1995 Nil Nil Nil 

24.8.1995 13 15 100 

25.8.1995 52 64 3 14 

26.8.1995 23 26 040 

Ke 
175 273 18 23 

Ka 

41 



18, STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS 
OF BUSINESS TRANSACTED DURING THE FOURTEENTH SES· 

SION OF TENTH LOK SABHA ----_. __ . 
Business Time taken Percentage to 

the total lime 
taken .---........... 

H M 
BILLS 

(a) Government-Bills 25.3 
'28 45 

(b) Private Members' Bills 4 56 4.3 
BUDGETS 

(a) General Budget 2 33 2.2 
(b) State Budget 5 04 4.5 

CAlliNG ATTENTION (Rule 197) 12 1.1 
DISCUSSIONS 

Short Duration Discussions (Rule 193) 10 24 9.1 
MATTERS OF URGENT PUBLIC IMPORTANCE 18 23 16.2 
RAISED AFTER QUESTION HOUR 
MATTERS UNDER RULE 377 2 22 2.' 
MOTIONS 

(a) Motions under Rule 191 and 342 20 47 18.3 
(b) Motions under Rule 388 0 01 

QUESTIONS 11 51 10.4 
RESOLUTIONS 

(a) ResOlution placed before the House by the 0 02 
Speaker 

(b) Statutory Resolutions 
(c) P.rivate Members' Resolutions 2 25 2.1 

STATEMENTS (Rl!le 372) 0 54 O.B 
OTHER MATTERS such as Oath or Allirmation. 4 06 3.6 
Papers laid on. the Table. Obituary References, 
Queshons of Privileges. Points of Order, Personal 
Explanations etc. 

---
TOTAL: 113 45 lOO.O _._---,--

'JoInt diSCUSSIon took place on certain Statutory Resolutions (vide Statement No. 
13 (ii) SI. Nos. 1 to 3) and Motion for consideration of connected Government Bill (vide 
Statement No.2 (i) SI. Nos. 6, 13 and 14). Time taken on Joint discussion has been 
shown under Government Bills. 
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